XV of 1879, .

om, Act
11 of 1890,

ACT No. XIII or 1938.

[PAssED BY THE INDIAN LEGISLATURE.}

(Recewad the assent of the Qovernor General on the 8th
‘ AZH‘@Z 1938. )

An Act to amend thelaw relating to salt as at present
in force in Sind.

HEREAS, by the Government of India Act, 1935,

salt has been classified as a matter to which the

executive authority of the Central Government extends,

‘and it is, therefore, expedient to amend certain enact-

E ments in force in the Province of Sind relating to salt,

so as to vest in the Centr al Government powers of
control in respect of that matter ;' It is hereby enacted
as follows i— :

i. This Act may be called the Sind Salt Law Amend- Short title,

~ment Act, 1938.

2. With effect on the lst day of April, 1988, the Trans Amendment
port of Salt Act, 1879, as in force in Sind, and the PoRetments.
~ Bombay Salt Act, 1890, as in force in Sind, are hereby
- amended to the extent and in the manner stated in the
Schedule. .

3. Any appointment, notification, rule, order, Saving of rules,
exemption, licence, pass, permit or power in force before Die"il‘l’l‘;d:“tiho-
the commencement of this Act and made, issued or
conferred by an authority, for the making, issuing or
conferring of which a new authority is substituted
by or under this Act, shall, unless inconsistent with
this Act, be deemed to have been made, issued or
conferred by ‘such new authority unless and until
cancelled or withdrawn or superseded by an appoint-
ment, notification, rule or order made or issued by
such new authority. :

THE SCHEDULE.

1

A

Price anna 1 or 13d.




Sind Salt Law Amendment. [act ximn oF 1988.]

THE SOHEDULE

(See ﬂectlon 2. )

Pager 1. Tlu’ I’mnsport of Salt Act, 1879 (X V L of 1879),
‘ Casm “force in Sind. ‘

Tn sections 3 and 6, for t_he Words “ Provincial Gov-
ernment of Sind ”’, ‘wherever they occur, the words
¢ Central Government > shall be substituted.

Parr I1.—The Bombay Salt Act, 1890 (Bombay Act 11 of
1890), as in force in Sind.

- 1. In sub-section (1) of section 4, for the words * Sub-
ject tosuch control of the Central Government, as may
-be prescribed by rules made under seotion 45A of the

-Government of India Act, the Provincial (Government

of Sind ’* the words ““ The Centml Government 7’ shall
be substltuted

2. In sub-sections (2), (3)-and: (5) of section 4, and in
sections 5, 10, 14,17, 24, 386, 37, 52, 58 and 59, for
the words °“ Provincial Government of Sind-”’, wherever
they occur, the words “ Central Government > shall be
substltuted

. In seotion 25 for the words ¢ P10v1n01a1 Gov-
ernment of Sind ’’ the words ‘¢ Central Government
shall be substituted, and for the words ¢ it may pro-
ceed *’ the words ¢ the Provingial Government shall at
the request of the Central Government proceed’’ shall
be-substituted. ' ‘

4 Clause (a)"of section 36 shall be omitted,

. In section 60, the words *‘ and in Smd in the Ofﬁcml -
, iGazet‘oe, ” shall be omltted
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